
ti\i THE COURT OF THE CHIEF JUDICIAL MAGISTRATE:: DIMA HASAO. HAFLONG

G.R CASE NO-183/2018

U/S- 500/506 l.P.C & R/W Sec.65 l.T Act.

The State

-Vs-

Rajan Paul.

PRESENT:- Sri Bankim Sarma, AJS

C.J.M, Dima Hasao, Haflong

For the Prosecution : Mr.Md.Fakharuddin Ahmed Choudhury........Learned A.P.P.

For the Accused person : Miss. Dayamoni Singh... Learned Defense AdVocate.

Date of prosecution evidence :01,/08119

Date of Argument :01.108/19

Date of Judgment :0tlOS/19
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JUDGMENT

1. Case of the prosecution in brief is that informant Smti. Mandira Mazumdar filed an FIR on

Dt:O7l09ltg before the O/C of Maibang P.S stating inter-alia that Shri Rajan Paul, S/O- Slti

Rakhal paul, aged about 27 yrs, permanent resident of Subash Nagar, Maibang is a friend of.

her daughter Miss. Ankita Mazumdar of Maibang Block, her daughter Ankita Mazumdar has a

facebook account with name of Ritika Mazumdar which is her side name. However, Rajan

paul has been fraudently using that account on Facebook and posting abusive contents

about her and her family and causing injury to her family's reputation by calling her

prostitute through using her own account fraudently. He has threatened her of killing her

and throwing acid on her by the text message on her mobile no. 9365334618.

Z. On receipt of the ejahar, the O/C of Maibang P.S, registered a P.S case no'28 lLL, uls-

419/500/506 I.p.c & R/w Sec.66C/66D I.T. Act and aftef completion of investigation the I/o

filed the charge-sheet against the accused person u/s-419/500/506 I.P.C & R/W Sec.66C/66D

I.T. This court finding a prima facie case against the accused person; took cognizance of the

offences u/s- 500/505 LP.C & R/W Sec.66 I.T Act and proceed for disposal.

3. The accused person appeared before this court and was released on bail. After hearing

both sides charged was framed u/s- 500/506 I.P.C & R/W Sec.66 I.T Act against the accused

person and ingredients of the offences were explained to him to which he pleaded not guilty

and claimed to be tried.

In order to bring home the charges, prosecution examined nine (2) witnesses in the form

1

1. P.W.1: Smti. Mandira Mazumder.

2.P.W.2: Smti. Ankita Mazumder.

POINTS FOR DETERMINATION 
,

5. To ascertain the guilt of the accused persons on the charges leveled against him, the

following points are sorted out for decision in the present case:

Whether on that day the accused person committed the offences u/s- 500/506 I.P'C

& R/W Sec.66 I.T Act against the complainant as alleged or not?

All the prosecution evidence are explained carefully. I have examined the accused

person u/s.313 Cr.P.C. I have heard argument of both the learned counsels.

4.
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/ 6. To decide above points let us make a scrutiny of the evidence

suPPort of this case'

7. (i) P.w.1: smtl. Mandira Mazumder stated that she knows the accused person Rajan Paul'

Ankita Mazumdar is her daughter. She lodged the F.I.R. Ext'1 is the F'I'R, Ext'1(1) is her

signature. She is the complainant and they have compromise the dispute' The accused has

submitted a written undertaking not to repeat such crime in'future'

During cross examination she stated that she has no objection if the accused is

acquitted from this case.

(ii) p.w.2: smti. Ankita Mazumder stated that her mother is the informant of this case'

she is a student , she have completed graduation. she knows the accused person' They have

compromise the disPute. !

During cross examination she stated she has no objection if the accused is acquitted

form this case. He has submitted a written undertaking not to commit such crime etc in

future.

B. After careful scrutiny of evidence on record it appear to me that prosecution could not

incriminate the accused person in this case Rather P'w,1 stated that the accused has

submitted a written undertaking not to repeat such crime in future' She has no objection if

the accused is acquitted from this case. P.W.2 stated that she knows the accused person'

They have compromise the dispute. She has no obiection if the accused is acquitted from this

case. He has submitted a written undertaking not to commit such crime etc in future'

9. From the above appraisal and the application of law, I find that the prosecution hab failed

to established the offences u/s-500/506 I.P.C & R/W Sec.66 I.T Act against the accused

person beyond all reasonable doubt. Therefore, the accused person is acquitted from the

charges u/s-500/506 I.P,C & R/W Sec.66 I.T Act on benefits of doubt and set at libety

forthwith.

10. Bail-bond is extended upto six(6) months as per section 437-A Cr'P'C'

11. Given under my hand and seal of this courton this l"'t day of August,2019 at Haflong'

Dima Hasao.

UAq
(Bankim Sarilla)

Chief ludicial Magistrate
Dima Hasao, Haflong.

L;nief Juttrcial Magietrate
Di1na Hasaor!'laflgng
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APPENDIX

G.R CASE NO- 183/2018

UiS- 500/506 I.P.C & R/W Sec.66 I'T Act

prosecution Witness : t. P.W.1: Smti. Mandira Mazumder.

2. P.W.2: Smti. Ankita Mazumder'

Denfense Witness (D.W.): none

Couft Witness(C.W.) : none

Documents exhibited by the prosecution side: (1) Ext.1 F'I.R

Documents exhibited by the defense side: none

Chief ludicial Magistrate

- ;'d'[]jHii1:frt""

o$q
(Bankim Sarnia)
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